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ORDER

PER R.K. PANDA, VP :

This appeal filed by the assessee is directed against the order dated
27.11.2022 of the CIT Exemption, Pune rejecting the registration u/s 12AB of the

Income Tax Act, 1961.

2. The Ld. Counsel for the assessee at the time of hearing filed an application
seeking withdrawal of the appeal for which the Ld. DR has no objection.

Accordingly, the appeal of the assessee is dismissed as “withdrawn”.
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3. In the result, the appeal filed by the assessee is dismissed as “withdrawn”.

Order pronounced in the open Court at the time of hearing itself i.e. 22™

July, 2024.
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